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T.ate of Lecision 29.2.96
A S Baxi
Petitianer
Mr. G-S Walia ' .
Advocate for the Fetitioner.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, ‘GULESTAN' BUILDING NO.6
'PRESCOT ROAD, (MUMBAT.1

0343 No. 131 of 1996

DATED: THIS 29TH FEBRUARY 1996
Corams: Hon. Shri B.S. Hegde, Member (J)

A.S. Baxi
HER Inspector
Western Railway
Churchgate
Bombay 20 o
~ (By MR. G.S. WALI%} COUNSEL)
° . V/So

Union of India through
General Mamager
Western Railway HQ Office

& Churchgate, Bombay 20 & 2 ors.

s t? (By Mr. V.S. Masurkar, Counsel) .«Respondents

« +Applicant

ORDER
(Per: B.S. Hegde, Member{(J))

Heard Mr. G S Walia, Counsél for the applicant
and Mr. V.S. Magurkar, Counsel for the respondents.

O.A. is admitted. Pleadings are complete and
the O.A, can 5e disposed of at the admission stage
itself. In the O.A. at para 8(a) the Applicant has
prayed that the regpondents be directed not to evict the
applicant from the Railway Quarter No,175/1 at S.V.Road,
Bandra{W), Bombay 50 without complying the due process
of law. |

In the circumstances the Regpondents are directed
to comply with the due process of law before evicting
the Applicant from the quarter. 0.A. is disposed of

with this direction. No order as to costse.

. , (B.S.Hegde)
trk . Member (J)



